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PRINCIPAL RBRENCH
CF No .87/1992  in 0a Me.28/a9
New Delhi. this 11th day of May. 1299
Hon ble Shri T M Bhat., Member()
Hon'ble Shri'S P, Ricwas Memher(4)
“raf. Ved Praliash Malilb
Tlat lao 2. Lads Hardinge Medica! Collede
Tampus . Gola Marlet
dew Deily Patitioner
\/Q!‘CI_[Q

T Prof Fusum Sehga |

Princinal

Lady Hardinge Medical College

ole Mari et MNew Delh;
¢ Shit Suresh Kumatr

Accounts Officer

LadvHardinge Medical College

Gole Marlet, MNew Dolhi Respondents
By Shri D.S. Mehandry. Advocate)

ORDER
Morble Shri S.P. Riswas
The netitioner appearing in nerson. is bafare

= owith 5 contempt netition whicl he has preferred
' the farm of an Origina! Appiication. cesl ina =
a3 tet of reliefs as we!! aes interim relief which
are netl persmissible in a2 contemnt proceedings
2 Applicant s 04 No.28/92¢ wae disposed of by an
Dy de dated 4.2.99 with a direction io the
tespondentis . te make all the payments due to him
ST = Mol N applicant '« anproaching the
accounte Section
- l:{won—’ "}'\Q "ep’\// aff ;df—‘!\/l 14 fl !ed b> the
respondentes we find substantial compliance inasmuch
ag  salary  upto 15.8.98 has heen patd  to  the
zppticant He also stands relieved from Delhi for




T .

inining  duty at J!PMER/POndicherry» TA advance of
Re 18000 and Rs . 71.880 towards transporation
evpenseg have " heen sanctioned and that the

applicant  has  been asked to collect the pavment
£ om the Acconnts Section Applicant s claim for
LA from 18 6 98 onwardes can be settled as per
itles  even after he joins duty at the new place of

pozting i e HPMER/Pondicherry .

4 N view  of the above position, we have no

reason o further proceed with this CP and initiate

~roceedings against  the respondentsg The CP s
acccordingly dismizced No coste
“« - ,,'{ D
‘S P Bi=wEs) (T.M. Bhat)
lMemebr(2) * Member( )
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